CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH e

C.P. NO. 184/1896

in ! E/)// /
D.A. NO, 2211/1994 ,

New Delhi this the 25th day of July, 1996,

HON'BLE SHRI JUSTICE A. P. RAVANI, CHAIRMAN
HON'BLE SHRI R. K. AHOOJA, MEMBER (A)

1. Ranjeet S/C Nsta
2. Om Prakash $/0 Raja Ram
3. Bharat Singh $/0 Nathoo

(All Casual Labourers under

1.0.4., Northern Railuay)

R/0 Block D/1 777, Police

Apartments, Punjabi Bagh, f

New Delhi. ese “pﬂliﬁﬂntg

( By Shri U. Srivaestava, Advocate )
-Yersus-
1. Shri M, Z. Ansari,
D.R.®, Northern Railuay,
Heapur, Moradsbad,
2. Shri Yogesh Mishra,
Div. Engr, Northern Railuay,
Moradabad. ves Respondents
0 RDER (DRAL)
Shri Justice A, P. Ravani -

No case for contempt is made ow. The concerned
respondent has decided the representation as per the

direction given by the Tribunsl. 1If the aaplicants 

feel aggrieved by the decision taken by the respondent,

as clarified in pars 12 of the ardqt dated 53atembd:~
27, 1995 passed by the Tribunal, it uill'be open ta;tha
applicants to agitate their griewvance through
aﬁprapriate original proceedings and aetyby way éfﬁ:

contempt, Hence, the contempt petition is rajscteé;
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( Re K. Ahgo ( A. P. Ravani )




